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2. ~'l'here are o

-2-

ORDER

ORAL ORDER (PER HON. iSHRI B.S.JAI PARAMESHWAR

Heard Mr.K.Bhaskara Rao;, learned coinsel for

respondents.
one -

it is posted for ordeps today.

basis of the materialg available on record and as

Rules, 1987.

AppL1ICANLS 111

of the CAT (Procedure)

UL wnie s
Postal Employees in the Hanamkonda Division.

3. It is submitted that

The applicants and their counsel are absent tﬂ

Hence we deciding

MEMBER

| per Rule 1

I‘ aLr s

(JUnd.)

this OA o?

the
ough

the

l5 (1)

|

on 13-3-93 a postal assistant

working at Ghanpur posit offic% while he was on duty, was assa?lted

by a police constablg Ghanpur police station.

‘As a resuﬂ

this incident the pos'al employees of all the Wérangal Dis#

threatened to take the matter to their unions.

the applicant that'there was no strike on 14-9-93
l .

the work in the post ¢office was normal.

4. However the

his order No. SP/Con/27/93 dated 28-7- 94 ordered

wages from the appllc%nts for those two days;(l4h9—93& 15~9-293)

from about:(162 officidls. ¢ |+ @i . S

5. Representations against the said order
result.
6. Hence the a%plicants have filed this

order of the Superintendent of post office, Hanaitkonda ordef

|and 15-9-93

} to recover

30 fowo
‘ -~

had notAfru

OA to quash

|

Yielded 1/
L tful

of

rict

It is stat%d by

and

Superlntendent of post office-the le by

the

the

No.

SP/Con-27/I11/93-94 dated 9-12-94 t¢ recover the 2 days ﬁages

Hanamkonda Division

as arbitr

ary,

from the staff working in
unjust, 1illegal and| violative of the principles of narural
justice. |

o . | |
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7. The respend

these 2 days viz.,

- J;._.,[

1
i
§
1

3=

14-9-93 & 15-9-93 there was distruptien

ents have filed the reply s}ating thatéen

(o

>f werk

-y .

0
in the divisien and the pestal empleyees abstained frem thej werk,

! ' ' .
Thus they submit that the erder fcr recovery ofithe vwages ﬁLqm the

pay eof the applicants was justified, ‘ |

- Tha +aint
empleyee whe struck

and whether this Tribunal can deciée legality e} oetherwise

strike of the emple

Q, Similar qu

A e e L

CAs we fermed an ep

the empleyees were’
reried frem 14-9.93
or not, These gspe

and thus the respen

t

ee on 14-9-93 and 15-9-03,

o i il BmmiAad |Ian 1R-3=-97,

justified in remaining absent frem wer

& 15«9

dents have te ﬁake a decisién as te hey

peried of absence aof the applicants has te be treated,

10, By an int

applicants te_draw

for our censideration is whether the plstal
werk in these 2 days can dewanc thois dayeo

ef the

estion came up for eur consideration before

In that

inien that the department ha|'= te consider whethe jmm

fer the

=93 and whether theiﬁ absence was justifi

cts have to be gene inte bywan impartial bedy

the

erim order dited 6-2-95 we;?irected the

|

their pay for the remaining‘days ef January,

1995 and that R=1 has paid witheut insisting te any undertaking

frem the applicant

Iy

I
- i
'

11, Fellewing. the order dated 18-23-87 ir OAs.1598, 15599 and

e Nt et - e -
- il —

The respondents shall dénsider the %epresentati
the applicants 1f already submitted. Otherwiée the applicznts,
submit a detailed representation for their

If | such a representati e

may if se advised,

absence erem duty jen 14-9-93 and 15-~9-93,

is received the Chief Pest Master General shall dispose &f

representatiens iA accerdance with law after,éﬁiﬁ& a2 persenal hear

to the applicants.

above directien the OA'is'Eispesed of|,

|

12. . With thr
as te costs.
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